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"3(ii)(Gh) Leaving aside the situations of A, 'B' and 'C' aforesaid, if
someone is found to be in possession of a gairmajarua owner's land, then to
establish the argument of adverse possession, the claimant will have to show
when he or his forefathers dispossessed the actual owner from the land in
question so as to determine the date of commencement for computing the
Statutory period of adverse possession.

For determining the title of adverse possession against the government,
a period of 30 years should be completed as per provision contained in

Article 112 of the Limitation Act 1963, but only the possession over the land,



2.

no matter how long the period may be, does not create the legal right of the
land holder, if it is not a grant given by the government. The possession over
the land for such a long period protects his legal right only against any other
person.

The competent authority has to rely on clear, complete and definite
evidence relating to different points of time. If the entry in the revenue
registers reveals the holding on the land of a claimant, then it can be
considered correct. Any claimant can establish it with record, land receipts and
zamindari return. If a claimant proves this, his holding is proved for thirty
continuous years, then after the expiry of the period of thirty years, his title
will be created under prescription and thus he will come under the definition
of raiyat.

But if the illegal occupiers are landless of eligible Patna High Court
CWJC No.18263 of 2022 dt.16-05-2023 4,7 category, then according to the
government circular land will be settled with them to the prescribed extent

and thereafter the land will be considered as raiyati tenant land."
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